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In The Central Administrative Tribunal
Jaipur Bench, Jaipur

-

OA./TA./MP No........ A5/ 0 198
e BRAEA Nargadnodha o Vers8 L& OES e
Date of Order Orders l
3.7.1908 Mr.¥.L.Thawani, counsel f£ov applicant

Mr. S.S.Hasan, counsel for
respondents

In this OA the applicant has
claimed Hospital . Patient Care
. Allowance weaJ.f. 1.4.1987 as
N ganctioned by the Ministry of Health

and Family Welfare, Government of

(n
o

India, MNew Delhi Jdated 25.1.198
RS ‘(AnnxlA/3). Thea reapondents have

4

coni

Al
/]

sted this application ky filing

reply and in suppore of their reply

]

they have also filed srder of Hen'ble

o
C
h

the Supreme Court in the

Unicn of India & otherz Ve. V.M. Joy

. ' & Ors, 8pecial Leave to  Appeal

(Civil) éC 4260,/96 from the judgment
and orﬁer Adated 11.1.1%96 of the
Cen t al Adminisfr'L1Ve Tribunal,
Hvdevabad. Thisiorder of the Hon'ble

Suprems Court rexds as under:

It i= report&ﬂ that in szimilar
mathter Noa. 1092/95 &
bz=tch, th:s st granted leave
and etayed the impugned
judgment. Faollowing the  zame
crder, leave Jranted and pending
.dispozal <of the appeal, there
[ chall ke interim suspension of
the impugned judgment. List this

éz////// matter aleo alcongwith appealzs &
S.L.P.{7) Nosg. 1092/95 & katch."
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- G,A.T. Bench, JAIPUR"

Date of Order

- - Orders Lo

dated ﬂ&-.liﬁr, th~ k;F“b: uf thls
tnl -nv] -~ o’h_—-—\
OAls 1211 H[Hnd nn fhwlil posal  of.

Sopy of this crdzr be
: - oo .

The contention of the learned counsel
I

inzte the

)
D

for the yoar:nﬂan & ig that
e : '

judgment of the Hyderakad Bench of
. ) s

Hospital

the Tribunal Jranting

Patient_ Care 3l1lowanece

A bky Hon'bled the Supreme

- ¥ . (R4

suapends

.‘\'\ \
Court by the afmramentioned ordayr
a0

the appeal theLeln.
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In view of this, this O0A is

- ' NI - o

consign@d to recovrd. Hm sooner the
s o

-judgmunL of fh~ H: n'blH Supremsz Court

)
LY
in the aforesaid matter is
.. - ; . . " ( - \
communicated t: thiz Trikwnal or is
LT oL .

I nughr to the notice by any of the

[ ,
parties, thiz 03 shall ke revived., 2

npplied to the

7]

! '

parties.
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